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“Translated copy of Range Forest Officer, Mangalore Range, Mangalore 
dated:22.01.2024. 
To,                        
 Assistant Deputy Conservator of forest  

And technical Assistant  
To Deputy Conservator of Forest 

 Mangalore. 
 

Respected Sir, 
Subject: Regarding the submission of action taken report on the complaint   
               Appeal for Investigation and Action on Environment Preservation-      
               Nethravathi Waterfront Promenade Project being executed by    
               Mangaluru Smart City Limited. 
 

Reference : Your office letter dated:15.12.2023. 
 

With reference to above mentioned subject, Managing Director, Mangaluru 
Smart City Limited has taken up the Waterfront Promenade Development project under 
Smart city mission at Mangaluru taluk, Jeppinamogaru village at the banks of 
Nethravathi River. In this regard, National Environment Ease Federation®, Ashokanagar, 
Mangalore and Nagarika hitha vedike®, The Treat, 2nd cross, Lower Bendoor, 
Mangaluru-575002 have raised the complaint that trees have been damaged by the 
project. In this regard vide reference(1), it was instructed to inspect the project location 
and submit the report and if then any illegal tree cutting of trees at the place is found, it 
is instructed to file First Information report as per the law and mark the trees at current 
project location in red paint and count the number of trees and to submit the 
immediately.  

As per the instruction received, I have inspected the site along with the staff on 
01.01.2024, it was found that no illegal felling of trees and no damages to the trees 
observed at the site. Accordingly the trees have been marked located the project site 
and the list of trees is enclosed in this letter for your further necessary action.  

    

                                                                        From, 
                                                                                   Range Forest officer  
                                                                                     Mangaluru Range 
                                                                                           Mangalore 

Translated Copy of Annexure R-1 19112



Measurement list of Trees in the Proposed area for Construction of Road Bridge at 
Tannirbhavi of Bengre village, Mangaluru Taluk 
Sl.No Cast  Length  Circumference  Volume  Remark  

1.  Cedrus deodara/ 
Cedarwood 

1.00 3.50   

2.  Cedrus deodara/ 
Cedarwood 

4.00 1.60   

3.  Cedrus deodara/ 
Cedarwood 

2.00 4.40  Branched  

4.  Forest Species 2.00 0.65   
5.  Forest Species 8.00 0.50   
6.  Fish tailed palur 3.00 0.35   
7.  Cedrus deodara/ 

Cedarwood 
4.00 0.90   

8.  Macaranga peltata 1.50 0.90  Branched 
9.  Almond  2.50 0.65   
10.  Coconut 6.00 0.80   
11.  Spondias pinnata 2.00 1.40  Branched 
12.  Coconut 8.00 0.90   
13.  Coconut 6.00 0.75   
14.  candla 1.00 1.20   
15.  candla 1.00 0.75   
16.  candla 1.00 0.40   
17.  candla 1.00 0.30   
18.  candla 2.00 0.40   
19.  Buruga  1.00 0.60   
20.  candla 2.00 0.50   
21.  candla 1.00 0.70   
22.  candla 2.00 0.55   
23.  candla 2.00 0.40   
24.  Cedrus deodara/ 

Cedarwood 
4.00 2.20  Branched  

25.  Cedrus deodara/ 
Cedarwood 

3.00 2.50  Branched  

26.  Coconut 12.00 0.80   
27.  Badam  10.00 0.70   
28.  Coconut  6.00 0.75   
29.  Spondias pinnata 3.00 0.90   
30.  Coconut 5.00 0.65   
31.  peltaform 1.00 0.65   
32.  Buruga  12.00 0.90   
33.  Coconut  7.00 0.85   
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34.  Coconut  8.00 0.90  Is dead  
35.  Cedrus deodara/ 

Cedarwood 
3.00 1.10  Branched 

36.  Coconut 10.00 0.90   
37.  Cedrus deodara/ 

Cedarwood 
2.00 1.60   

38.  peltaform 1.00 1.05   
39.  Coconut  7.00 0.75   
40.  Cedrus deodara/ 

Cedarwood 
5.00 1.00   

41.  Peltaform  2.00 0.95   
42.  candla 1.00 0.50   
43.  candla 1.00 0.50   
44.  candla 1.00 0.45   
45.  candla 1.00 0.70   
46.  Coconut  12.00 0.75   
47.  Cedrus deodara/ 

Cedarwood 
5.00 1.20   

48.  Coconut  8.00 0.75   
49.  Coconut  9.00 0.75   
50.  Coconut  9.00 0.85   
51.  Cedrus deodara/ 

Cedarwood 
3.00 1.35   

52.  candla 4.00 1.25  Branched 
53.  candla 3.00 1.35   
54.  candla 1.00 0.80   
55.  candla 6.00 1.30   
56.  candla 2.00 0.85   
57.  candla 3.00 0.50   
58.  candla 2.00 0.35   
59.  candla 3.00 1.15   
60.  candla 2.00 0.30   
61.  candla 4.00 0.40   
62.  candla 4.00 0.40   
63.  candla 2.00 0.50   
64.  candla 3.00 0.65   
65.  candla 2.00 0.85   
66.  candla 2.00 0.25   
67.  candla 4.00 0.70   
68.  candla 2.00 0.80   
69.  Forest species  4.00 0.20   
70.  Macranga peltata 4.00 0.25   
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71.  Forest species  4.00 0.90   
72.  Manzotti 4.00 0.45   
73.  Gmelina arbolia 6.00 1.45   
74.  Millettia pinnata 2.00 0.40   
75.  Cedrus deodara/ 

Cedarwood 
6.00 2.65   

76.  Forest species  2.00 0.50   
77.  Forest species  2.00 0.40   
78.  Cedrus deodara/ 

Cedarwood 
6.00 2.10   

79.  Cedrus deodara/ 
Cedarwood 

3.00 1.85  Branched 

80.  Buruga  3.00 1.10 
 

  

81.  Cedrus deodara/ 
Cedarwood 

2.00 0.90  Branched 

82.  Peltaform 1.00 0.70   
83.  Cedrus deodara/ 

Cedarwood 
2.00 0.80   

84.  Cedrus deodara/ 
Cedarwood 

2.00 1.70   

85.  Peltaform 2.00 0.90  Branched 
86.  Coconut 5.00 0.80   
87.  Coconut 6.00 0.75   
88.  Spondias pinnata 2.00 0.80  Branched 
89.  Coconut 6.00 0.85   
90.  Cedrus deodara/ 

Cedarwood 
2.00 1.15   

91.  Buruga 4.00 0.90   
92.  Forest species  2.00 0.80   
93.  Forest species  2.00 0.80   
94.  Buruga 4.00 0.90   
95.  Coconut 6.00 0.80   
96.  Coconut 7.00 0.80   
97.  Coconut 7.00 0.85   
98.  Coconut 4.00 0.60   
99.  Coconut 6.00 0.90   
100. Coconut 4.00 0.75   
101. Coconut 4.00 0.65   
102. Coconut 5.00 0.75   
103. Coconut 4.00 0.60   
104. Coconut 5.00 0.80   
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105. Fish tailed palur 3.00 0.60   
106. Spondias pinnata 2.00 0.75   
107. Coconut 6.00 0.75   
108. Badam 2.00 0.45   
109. Badam 5.00 0.70   
110. Cedrus deodara/ 

Cedarwood 
3.00 3.05   

111. Fig 3.00 1.10   
112. Fertilizer plant 1.00 0.70  Branched 
113. Fig 4.00 1.30   
114. Fertilizer plant 1.00 0.65   
115. Fertilizer plant 2.00 0.65  Branched 
116. Fertilizer plant 1.00 0.55   
117. Forest species  4.00 0.60   
118. Fish tailed palur 4.00 1.10   
119. Badam  5.00 0.60   
120. Coconut 4.00 0.90   
121. Coconut 8.00 1.05   
122. Coconut 3.00 0.70   
123. Coconut 6.00 0.80   
124. Peepal tree  1.00 2.00  Branched 
125. Peltaform 3.00 0.45   
126. Badam 3.00 0.25  Branched 
127. Cedrus deodara/ 

Cedarwood 
2.00 0.90   

128. Fig 3.00 1.30   
129. Forest species 4.00 0.75   
130. Thespesia populnea 1.00 1.30  Is hollow 
131. A dying tree 1.00 1.30   
132. Cherry tree 1.00 0.25   
133. Cherry tree 1.00 0.35   

 
Examined by 

 
      Sub Zonal forest officer                                                                          Zonal forest officer  
        Mangalore Branch,                                                                     Mangalore Branch, 
            Mangalore                                                                                              Mangalore 
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SOUTHERN ZONAL BENCH AT CHENNAI 

IA NO. ___ OF 2024  

IN 

ORIGINAL APPLICATION NO.  52 OF 2024 

 

IN THE MATTER OF: 

NATIONAL ENVIRONMENT CARE FOUNDATION          

VERSUS 

MANGALURU SMART CITY LIMITED & OTHERS       

 

IA ON BEHALF OF THE APPLICANT 

1. That the above-titled Application has been filed under Section 14 and 

15 of the National Green Tribunal Act, 2010 highlighting the issue of 

non-compliance with the conditions of the CRZ Clearance dated 

07.10.2022 granted to Mangaluru Smart City Project Limited by 

 in Mangalore, Dakshin Kannada district, 

Karnataka. 

2. 

restrained Respondent No. 1 (project proponent) from undertaking 

work, especially on the riverfront side in the CRZ area. The Order 

also recorded that even though work is only on the riverfront side is 

restrained, any work undertaken in violation of the conditions 

imposed will have to be removed along with imposition of costs: 

Document -17117



.  

(Emphasis supplied) 

 

3. That when the matter came up for hearing on 11.12.2024, the 

Applicant pointed out that the project proponent has violated the 

interim order passed by this  Tribunal and is carrying on the 

work on the riverfront side in the CRZ area. This statement was 

clearly stated that any violation of the interim order will be at risk 

and peril of the project proponent. The Order recorded as follows: 
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4. That through the present Application, the Applicant wishes to 

substantiate the claims made before th

Applicant in its hearing dated 11.12.2024 and point out the violation 

of the interim order by the project proponent.  

5. That the Applicant is annexing photographs dated 14.11.2024, 

15.11.2024, 18.11.2024, 22.11.2024, 07.12.2024, 11.12.2024, 

12.12.2024, 13.12.2024 and 16.12.2024 to show continuous work 

being undertaken in complete violation of the CRZ Notification, CRZ 

Clearance granted to the project as well as the interim stay granted 

. 

Copy of photographs dated 14.11.2024, 15.11.2024, 18.11.2024, 

22.11.2024, 07.12.2024, 11.12.2024, 12.12.2024, 13.12.2024 and 

16.12.2024 showing violations is annexed herewith as ANNEXURE 

A-1. 

6. That the Applicant is also annexing photographs dated 16.12.2024 

of the earth movers being used at the project site, in violation of the 

photographs of the registration number of the earth movers. 

Copy of photographs dated 16.12.2024 of earth movers being used 

at project site is annexed herewith as ANNEXURE A-2. 

7. That the CRZ Clearance dated 07.10.2022 granted for the project 

makes it clear that constructions are only allowed on the landward 
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side of the existing buildings and HTL and all constructions have to 

happen as per CRZ Notification, 2011: 

 

 

 

4. 

 

(Emphasis supplied) 

8. That highlighting these violations, the Applicant had also sent 

representation letters to authorities such as Ministry of Environment, 

120



Forest & Climate Change and Forest, Environment & Ecology 

Department, State of Karnataka. However, no steps were taken to 

ensured. 

Copy of representation letters sent by the Applicant is annexed 

herewith as ANNEXURE A-3. 

9. That in the case of 

an Order of  are binding and enforceable on 

governmental authorities: 

 
(Emphasis supplied) 

10. That  Tribunal have to 

be followed and any violation of it will result in action against the 

violating entity. In the case of 

, 2016 SCC OnLine NGT 

682  Tribunal had examined the scope of Sections 26 

and 28 of the NGT Act and held that: 
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11. That this  Tribunal in 

has 

detailed on the applicability of Section 26 of the National Green 

Tribunal Act, 2010 as follows:- 
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.  
 

12. in the case of 

held that in cases of 

violation of interim order, the issue will be considered, in light of the 

available nature of evidences: 

123



 

 

PRAYER 

 
13. That 

directions: 

A. Take action against Respondent No. 1 (project proponent) for 

undertaking construction in violation of the directions of this 

 

B. Take action against the government authorities for allowing 

construction activities to take place in violation of the directions 
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Photographs dated 14.11.2024 
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Photographs dated 15.11.2024 
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Photographs dated 18.11.2024 
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Photographs dated 22.11.2024 
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Photographs dated 07.12.2024 
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Photographs dated 11.12.2024 
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Photographs dated 12.12.2024 
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Photographs dated 13.12.2024 
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Photographs dated 16.12.2024 
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Photographs of earth movers at the project site 
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Government of Karnataka 

Forest, Environment and Ecology Department  

Office of the Regional Director (Env), 3 floor, Mangaluru Urban Development Dept, Urwa store, Mangaluru-6 

Sl. No. CRZ/ CR-1/GL(669)/2024-25     Date: 10-12-2024 

 

To, 
The Managing Director 
Smart City Ltd 
Lalbagh, Mangaluru 

Subject: Complaint regarding ongoing CRZ violations by Mangalore Smart City Ltd 
(MSCL) near Pinto Tile Factory, Morgans Gate. 

References: 

1. Government letter ref No: Apagi 17 CRZ 2022(Vol-1)Bengaluru dated 25-09-2024,  
2. Our letter dated: 16-10-2024, 20-11-2024, 21-11-2024, 26-11-2024. 
3. National Environment Care Federation ® complaint dated: 17-07-2024, 19-11-2024, 

22-11-2024. 
4. National Environment Care Federation ® complaint bearing reference: 

NECF/Comp/WF/2024-25/96 dated: 09-12-2024. 

 

 

In connection with the above, Mangaluru Smart City Limited has been granted a No Objection 
Certificate (NOC) for the Waterfront Promenade Development in Mangalore Thota Grama, 
Mangalore Taluk, subject to specific conditions set by the Karnataka State Coastal Zone 
Management Authority. Additionally, NGT has issued directions and has ordered the 
work to be done as per the laid down conditions. 

During the implementation of the said project, complaints regarding Coastal Regulation Zone 
violations have been received as per Reference (3) by the Government and this office. As per 
the directives in Reference (1), this office has been instructed to conduct a spot inspection and 
submit a report pertaining to the complaint  

officers from this office have conducted multiple site visits to the project location. Through the 
letters cited in Reference (2), you were instructed to refrain from any activities that violate the 
CRZ norms, to thoroughly examine the allegations mentioned in the complaint, and to take 
necessary corrective measures in case of any violations. However, you have not provided an 
appropriate response to our office. 
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Therefore, it is hereby clearly conveyed that the work must be carried out in strict compliance 
with the conditions and guidelines outlined in the NOC issued by the Coastal Zone 
Management Authority, as well as the directives stated in the interim order of the Hon ble 
Green Tribunal. Additionally, you are required to provide an appropriate explanation as 
previously indicated in Reference (2). 

In the reference (4) letter, the National Environment Care Federation (R) has once again raised 
a complaint regarding the construction of concrete structures at the project site. Enclosing the 
said complaint letter with this communication, an explanation is sought in this regard. As stated 
in the complaint, if concrete structure construction is being carried out, it must be stopped 
immediately. It has been directed to strictly adhere to the conditions outlined in the order of 
the NGT and to ensure that all construction activities comply with the terms of the NOC issued 
by the KSCZMA. Under no circumstances should the regulations be violated. Furthermore, it 
has been emphasized that the directives issued from time to time 
and the NGT must be followed diligently. 

Therefore, it is hereby reiterated that all construction activities violating the CRZ Notification 
must be stopped immediately. In case of any violations, appropriate corrective measures should 
be taken. A detailed report must be submitted to this office, addressing the allegations 
mentioned in the attached complaint petition and all complaint petitions referenced in (3).  
Failure to comply will necessitate the initiation of appropriate proceedings under Section 19 of 
the Environment Protection Act, 1986. 

 
Signed by 

 
Regional Director (Env) 

Forest, Environment and Ecology Department  
Mangaluru 

 
Forest, Environment and 

Ecology Department, Bengaluru for information 
Mangaluru for information 
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Government of Karnataka 

Forest, Environment and Ecology Department  

Office of the Regional Director (Env), 3 floor, Mangaluru Urban Development Dept, Urwa store, Mangaluru-6 

Sl. No. CRZ/ CR-1/GL(669)/2024-25     Date: 16-12-2024 

To, 
The Managing Director 
Smart City Ltd 
Lalbagh, Mangaluru 

Subject: Violation of CRZ Norms in Project Execution Near Pinto Tile Factory, Morgans 
Gate. 

Reference:  National Environment Care Federation ® complaint bearing reference: 
NECF/Comp/WF/2024-25 dated: 09-12-2024. 

In connection with the above matter, the National Environment Care Federation has attached a 
copy of the order dated 11-12-2024 in Case OA No. 52/2024, filed by it before the Hon'ble 
National Green Tribunal Chennai, regarding the "Waterfront Promenade Development" project 
at Mangaluru Thota Village, Mangalore Taluk. The order states that if any work is carried out 
within the CRZ in violation of the court's directives, the project proponent will be held 
accountable for such violations. 

 

In the said complaint, the National Environment Care Federation has alleged that MSCL is 
carrying out earth-filling activities towards the sea near Morgan Gate-Pinto Tile Factory (copy 
attached). Accordingly, an inspection was conducted at the site. During the inspection, it was 
observed that black stone, crusher powder, and cement were being used to lay the foundation 
of the promenade barrier within 1 meter from the riverbank towards the land. The structure is 
located within the CRZ area and appears to be a permanent construction. Therefore, you are 
hereby directed to submit an explanation to this office within 15 days of receiving this letter, 
justifying why a recommendation should not be made to the Karnataka State Coastal Zone 
Management Authority regarding the violation of the terms and conditions of the No Objection 
Certificate (NOC) issued. Failure to respond within the stipulated time will result in further 
recommendations for legal action under Section 19 of the Environment Protection Act, 1986. 

Signed by 
 

Regional Director (Env) 
Forest, Environment and Ecology Department  

Mangaluru 
Attachment-2 
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